IN THE CENTRAL ADNINISTRHTIUE TRIBUNAL HYDERABAD BENCH HYDERABRD

0.A.ND.145/96

Betwueen:

B?Raja Reddy

EL

..;Rpplicant;

And

at

17 The District Telscom fManager,
Karimnagar District, Lo
Department of Telecommunications, {_J»
Governmnt of India, '
Karimnagar Dist.{R.P.).

5. The Sub-Divisional OFficer(Telecom),
Jagtial Sub-Oivision, Jagtial, | - .
Dist: Karimnaegar(A.P,) - 505 327. .. .Respondants.

Caounsgl jfor the Applicant H Mr,P?Naveen Rag

Mr.V.Rajeswar Rao, CG5C.

.

Counsel for the Respondents

CORAM:

THE HWOR'BLE JUSTICE SHRI \ JNEELADRI RAO ¢ VICE CHA IRMAN

THE HON'BLE SHRI R.RANGARAJAN : MEMBER (A)

contd - 0. o‘

Date of Order: 9.2./96.
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1. The District Telscom Manager,
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. Karimnagar District,. , .
Dapartment of Telecommunications,

Govt. of India,

The

"Jagtial 3ub Division, Jagtial,
Karimnagar District (8.P3
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Sub Oivisional Officer,(¥elscom),

- 505 327,

copy to Mr:P:Naueen Rag, ﬂduocata,CAT,Hydcrabad;
copy to Mfr.\V.Rajeswar Rad, CGSC,CAT,Hydérabad,
copy to Library,CAlityderabad, = -~
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DA.145/96

Judgement

( As per Hun. Mr. R. Rangaragan, Mamber (Admn ) )
Hegrd Sri P, cNaveen Rao, learned counsel- for the
applicant'aﬁd Spi~y. Rajeswara Reo, learned counszl for

£

the resnondents.

¢ 7 " L &

3, The applicant was inxt;ally engaged as Casual
(AR ’
Mazdoor on 10-7-8?, where under R-Zihe was continued
as such till 15-7-1991 when he u#s discharged from
service, During the above period he had put in 261 days
of casual service, AfPter 15-7-91 he was not raengégad.
4, This GA is filad prayiﬁg for 8 diracﬁinn to thé‘“hé
respdndents to r eengage-him in preference to Presheré
and (géndider his case for granting him temporary status

and further for regularisation, S

5. Ebg, ool bhaéexperlence the applicant had gained

in the Department ha has to be praferred if there is work

in Puture in preference to Prashers from the open market.

As he has been disengaged more than four years back,

long ahsence cannot be condoned, .

6. In the result, the following direction is given : o
The applicant should be reengaged if there is uorkv“)“t;

in prefsranca to freshars from the open market in the unit

Prom which he was last disengaged, If in pursuance of i

this direction he is reengaged, none who is already in

casual service shall be retrenched.

7. The OA is ordered accordingly at the admission

stage itself. No costs./

4vﬁ\§L_,____~é§£ )7Q/¢~Jwﬁx__‘__55;\\
(R. Rancara jan) (v. Nesladri Rao)\

Membar (Admn.) Vice Chairman |
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Dated : Feb 9, 96 Tt
Dictated in epen court Dy Fi%gigb‘Tlﬂ’(Eg)
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
HYLERABAL BENCH AT HYLERABAD

— }
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THE HON'BLE MR.R.RANGARAJAN : M(a)
Dated: § -] -1996
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Adml ted and Interlm dlrectlons
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Disposed ~f with directions
Dismissed. =
Digmissed as w1thdrawn.
. Pipmissed for default,

rdered/Re jected.
. order as to costs.
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